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0T 

SANJETY 
KUMAR KATARIA) 

JAIFUR (RAJ) 

Keg. No.: 
19042, BBFORE THE HON' BLE NATIONAL GREEN TRIBUNAL, 

RAJENDRA TIWARI 

UNION OF INDIA & ORS 

BOARD 

CENTRAL ZONAL BENCH, BHOPAL (MP) 

ORIGINAL APPLICATION NO. 259/2024 

1. That 

2. That 

3. 

2 

REPLY TO TH ORIGINAL APPLICATION ON BEHALF OF ANSWERING 

RESPONDENT No.11- RAJASTHAN STATE POLLUTION CONTROL 

PARAWISE REPLY TO THE ORIGINAL APPLICATION: 

IN THE MATTER OF 

It is most humbly submitted by the answering Respondent 

No. 11 - Rajasthan State Pollution Control Board 

under: 

the 

//VERSUS// 

domestic 

No 

of Para 1 contents 

Application need no Reply. 

the Contents Of Para 2 of the Original 

.PETITIONER 

generation 

..RESPONDENTS 

of 

That in response to the contents of Para 3 of the 

it is submitted that Application, the 
Original 

Answering Respondent visited the Rajasthan Small 

During the Scale Cottage Industry on 29.01.2025. 

inspection, it was observed that trading of various 

handicraft items was being carried out at the said 

location. of 

the 

ATTESTED 

air pollution 

NOTAKY PUÐLIC 

JAIM JR (RAJ 

Was observed, except 

wastewater generated by 

Original 

the 

as 

Or 

which is being discharged into the 

However, a restaur¡nt named Jeeman Restaurant was 

trade 

for 

laborers, 

line. Sewer 

Application need no Reply. 

SOurce 

effluent 
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SANJET7 

5. 

6 

found to be operating without obtaining prior 

consent from the State Board. Consequently, a show 

cause notice was issued to the said restaurant on 

05.02.2025. Copy of report of inspection along with 
notice issued is marked and annexed 

PARAWISE REPLY TO THE BRIEF FACTS: 

TAR 

4 That the contents of Para 1 of the Original 

3 

show 

herewith as Annexure R/1. 

URAR 
JANTR (kAJ.) Rag iNo.: f3042, 

cause 

Application need no Reply. 
That the Contents of Para 2 of the Original 

Application need no Reply. 

7. That the contents of Para 

That the contents of Para 3 of the 

Application need no Reply. 

8. That the Contents of Para 

Application need no Reply. 

Application need no Reply. 

fcale 

Original 

of the Original 

of the Original 

That in response to the contents of Para 6 of the 

it is original Application, submitted that the 

RATAETAAnswering Respondent visited the Rajasthan Small 

$cale Cottage Industry on 29.01.2025. During the 

inspection, it was observed that trading of various 

handicraft items was being carried out at the said 

location. No SOurCe of air pollution or trade 

effluent generation Was observed, except for 

domestic wastewater generated by the laborers, 

which is being discharged into the sewe line. 

However, a restaurant named Jeeman Restaurant' was 

found to be operating without obtaining prior 

consent from the State Board. Consequently, a show 

cause notice was issued to the said restaurant on 

05.02.2025, copy of which is already annexed along 

4TTESTED 
NOTÅRY PUBLIC 

JAIP0 JR (RAJ 

12 FAB 2025 

with the Inspection Report. 
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NO 

SAN) 
AN 

0.\That 

1that 

the contents 

ARA Pplication need no Reply. 

the 

12. That the 

contents 

13. That the 

Application need no Reply. 

of 

Contents 

Para 

contents 

sewer 

of Para 8 

Application need no Reply. 

of Para 

Application need no Reply. 

Application need no Reply. 

of the 

of Para 10 of the Original 

of the 

14. That the contents of Para 11 of the 0riginal 

Application need no Reply. 

9 of the 

Original 

15. That in response tO the Contents of Para 12 of the 

Original Application, it is submitted that the 

Answering Respondent visited the Rajasthan Small 

Scale Cottage Industry, where it was observed that 

trading of various handicraft items Was being 

Application need no Reply. 

Original 

carried out at the said location, No source of air 

pollution Or trade effluent 

observed, except for domestic wastewater generated 

by the laborers, which is being discharged into the 

line. However, a restaurant named 'Jeeman 

Restaurant! Was found to be operating 

obtaining prior consent from the State Board. 

16. That in response to the contents of Para 13 of the 

it is Original Application, submitted that, as 

alleged, the matter pertains to the Central Ground 

Water Board. Therefore, no action is required from 

the Rajasthan State Pollution Control Board. 

Original 

ATTESTED 
NOTARYPURLIC 

JAPMIR (RAJ 

17. That the contents of Para 14 of the Original 

generation Was 

18. That the Contents of Para 15 of the Original 

without 

19. That in response to the contents of Para 13 of the 
Original Application, it is submitted that Central 
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Gound Water Board would be the appropriate 

áuthority to respond to the same. 
20. That the Contents of Para 17 of the Original 

Application need no Reply. 
21. That the Contents of Para 18 of the Original 

Application need no Reply. 

22. That in response to the contents of Para 19 of the 

submitted that, as 

alleged, the matter pertains to the Central Ground 

Water Board. There fore, no action is required from 
the Raj asthan State Pollution Control Board. 

Original Application, it is 

23. That the contents of Para 20 of the Original 

Application need no Reply. 

In view of the foregoing facts and circumstances, it is 

most respectfully prayed before this Hon'ble Tribunal 
that the Reply of answering Respondent No. 11 

Rajasthan State Pollution Control Board be taken on 

record and appropriate orders be passed in the interest 
of justice and for the fair adjudication of the mater. 

DATE: 
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PRAYER 
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12 ED,025! 
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NO 

SANJ 

BEFORE THE HON' BLE NATIONAL GREEN TRIBUNAL, 
CENTRAL ZONAL BENCH, BHOPAL (MP) 

RAJENDRA TIWARI 

IN THE MATTER OF 

ORIGINAL APPLICATION NO. 259/2024 

UNION OF INDIA & ORS 

That 

//VERSUS// 

AFFIDAVIT 

I, POOJA w/o Shri ANKIT DIXIT, aged adult, Regional 
Officer, Rajasthan State Pollution Control Board, 

Jaipur (North), having office at Opposite Road No. 5, 
VKIA, Jaipur (Rajasthan), do hereby solemnly affi rm on 

oath as under: 

That I am the Regional 0fficer for Rajasthan State 
Pollution Control Board, Jaipur (North), Rajasthan 
(Respondent No. 11) and fully conversant with the 
facts of the case and hence competent to swear on 
this Affidavit. 

am filing the Reply to the Original 

Application on behalf of Rajasthan State Pollution 
Control, the contents which are true and correct to 
the best of my knowledge and belief and no material 
fact has been concealed thereof. 

VERIFICATION 

...PETITIONER 

3. That the instant Reply has been drafted by my 

counsel on my instructions. 

at Jaipur (Rajasthan) . 

RESPONDENTS 

Signed and verified on this 

I, the above-named Deponent do hereby verify that the 
contents of this Affidavit from para 1 to 3 are true 
and correct to the best of my knowledge and belief and 
no material fact has been concealed. 

ATTESTED 
NOTAPUBLIC 

JNPRRAJ 

Day of February, 2025 

DEPONENT 

12 ER 20 

DEPONENT 

13
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